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opnatc orders directing the 
fftrnental respondents I10 vit'id.er the 

Of the 1)p6CWt to graTit temporary 

Aug to him nd to reguiarize his er1ce 
d. to excnd li the service and 
nsequenhal henchts to which, he is 
iUed to with efftct ttom the tWe o 
joymeiit of svch benefit by his 
k!ues. 

licant submitted. that the represeiitaEiofls 
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A.nn.eure-AJ7en.es  are thft.ed to he pemiing, havmg heard 

Ld. Counsel for the pirt e ad without gomg IntO the merit of 

ot c.op oi this order. U t' further directed that no coercive 

ation shJ be t~ktn agmt the aphi'ant, if he is --4ttll  

workng, tiil the dispsa1 of the reprentation. 

5. 	With the above observation and direction, the 

O.A. stands disposed of. 

Send copy of this order to the kemdents. 
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